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Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:
(a) the details of programmes introduced by the Government for the

removal of slums in the country during the last three years, year-wise;

(b) whether the Government has achieved its target by successfully
implementing the programmes and if so, the details thereof;

(c) whether the Government is taking any steps to bring in effective laws
and policies to handle large scale migration from rural areas, slum
rehabilitation, etc. in the country;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) whether the Government is contemplating any further steps to tackle
these issues and if so, the details thereof?
ANSWER
THE MINISTER OF STATE IN THE

MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHRI KAUSHAL KISHORE)

(a) to (e): Land and colonization are State subjects. Therefore, schemes
related to slum rehabilitation and affordable housing for addressing
migration from rural areas and promoting inclusive urban development
are implemented by States/ Union Territories (UTs) through their
implementing agencies. In addition, Ministry of Housing and Urban Affairs
(MoHUA) is supplementing the efforts of States/ UTs by providing Central
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Assistance under Pradhan Mantri Awas Yojana - Urban (PMAY-U) since
25.06.2015 for construction of houses for all eligible beneficiaries
including slum dwellers and rural migrants. Based on the project
proposals submitted by States/ UTs, so far more than 122 lakh houses
have been sanctioned in all urban areas, out of which more than 101 lakh
have been grounded and more than 62 lakh have been completed/
delivered to the beneficiaries. Data pertaining to removal of slums in the
country is not maintained by this Ministry.

Further, the Ministry has launched Affordable Rental Housing Complexes
(ARHCs), a sub-scheme under PMAY-U. ARHCs aim to provide low-cost
dignified rental accommodation with necessary civic amenities for the
urban migrants/ poor near their workplace. ARHCs will create a
sustainable ecosystem of affordable rental housing solutions for
migrants, thereby preventing the growth of future slums. The Ministry has
also shared the Model Tenancy Act (MTA) 2021 with the States/ UTs for
adoption by either legislating the new laws or amending existing rental
laws on the lines of MTA for adoption. It will enable creation of adequate
rental housing stock for all the income groups including migrants from
rural areas.
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